The Uttar Pradesh Private Professional Educational Institutions (Regulation

of Admission and Fixation of Fee) Act, 2006
Act 24 of 2006

Keyword(s):

Aided Institution, Common Entrance Test, Fee, General Category,
Management Category, Minority, Minority Institution, Private Professional
Educational Institution, Professional Course, Professional Educational
Institution, Sanctioned Intake, University, Un

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




1t b i e A i

SR IR HHRERT Toie, 8 iR, 2006

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of

No. 1044/VI1-V-1-1(Ka) 22-2006
Dated Lucknow, September 8, 2006

India, 1,

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Nj,
Vyavsayik Shaikshnik Sanstha (Pravesh Ka Viniyaman Aur Fees Ka Niyatan) Adhiniyam, 2006 (Utta
Pradesh Adhiniyam Sankhva 24 of 2006) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on September 7, 2006.

Short title and
commencement

Applicability

Definitions

THE UTTAR PRADESH PRIVATE PROFESSIONAL EDUCATIONAL
INSTITUTIONS (REGULATION OF ADMISSION AND FIXATION OF FEE)
ACT, 2006
(U. P. AcT NO. 24 oF 2006)

[4s passed by the Uttar Pradesh Legislature]

AN : :

thereto.

IT 1S HEREBY enacted in the Fifty-seventh Year of the Republic of Indj
as follows:—
CHAPTER-1
PRELIMINARY
1. (1) This Act may be called the Uttar Pradesh Private Professiong
Educational Institutions (Regulation of Admission and Fixation of Fee
Act, 2006.
(2) It shall be deemed to have come into force on July 10, 2006. y
2. This Act shall be applicable to the private aided or unaided professiona
educational institutioné, excluding minority institutions.
3. In this Act, unless the context otherwise requires,— ‘
(@) "aided institution" means a private professional educational
institution, other than a minority institution receiving recurring financial
grant-in-aid or assistance in whole or in part from the State Government
or from any body, under the control of State Government disbursing

(6)  "Committee" means the Admission and Fee Regulatoiy
Committee constituted under section 4; B

(¢) "Common Entrance Test" means an Entrance Test, conducted by .
the State Government or an Agency authorized by it for admission to a
Professional Course, run by a professional educational institution.
(d) "Fee" means all fees including tution fee and development
charges; '

(e) "general category"means and ‘implies seats from out of the
sanctioned intake of a professional educational institution, not being seats in
the management category;

() "management category” shall mean and imply seats from out of
the sanctioned intake alloed by the State Government to the management of
the institutions:

(2} "minority"means a minority defined under clause () of section 2
of'the National Commission for Minority Educational Institutions Act, 2004
{Actno 2 of 2005):
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(h) "minority institution” means an institution, established and

administered by a minority and notified as such by the State Government;

(i) "private professional educational institution” means a professional
educational institution not established oOf maintained by the Central
Government, the State Government or any public body;

) "professional course" means 2 course of study notified as a
professional course by the State Government;

k) "professiona\ educational institution" means a College ora School
or an -Institution by whatever name called, imparting professional
education,—

Q) affiliated to a State University, including 2 Private University
established or incorporated by an Act of the State Legislature or constituent
unit of a deemed 10 be University defined under section 3 of University
Grant Commission Act, 1956.

(1) approved or recognized by the Competent Statutory Body

- established by State Government, regulating professional education.

) nsanctioned intake" means and implies the total number of seats.

sanctioned by an authority notified by the State Government for admitting
students in each course of study ina professional institution.

(m) “seniof administrative officer” means an Officer of the Indian
Administrative Service of Provincial Civil Service of Uttar Pradesh;

(n) "State University" means a University established or incorporated
by an Act of the State Legislature;
) *unaided institution”" means 2 private professional educational
institution, not being an aided institution; - ' B
(P *University Grahts Cognmission“ means the University Grants

; Conumssmn estabhsheunderthe University Grants Commission Act, 1956
. THE COMMITTEE

- 4(1)1‘heNshal\be a Commi}t(f.e'fqr“admis:sion and fee regulation to be

constituted i’ ' ' '

over by a personwho is or who has been a Senior Administrative Officer of the State

or Vlce-Chsn&ﬂéfbf a Central University ‘or a State University or a deemed to be

Universityi‘:KVhO ' the Chairman of the Committee and shall include two
mbers ence in matters of finance or administration.

. ent-shall appoint the Chairman and the Members of

such manner as may be prescribed . The Committee shall be presided

) T ; Chairman ‘and every Member of the Committee shall be
three years from te of its notification; and, in case of any vacancy arising earlier,
‘shall fill such vacancy for the remainder of the

(4 Now ‘ Committee shall be deemed t0 be invalid by
reason mcrﬂy ofany vacancy or any defect in the constitution of the Committee.

’ (5) N0~WWh0 is associated with 2 private aided or unaided institution
hall be eligible for bemg 2 Member of the Committee.

(QTMW or any ‘Mfmber of the Committee shall be removed, if he
pe (forms 2nY act, Wh!ch in the opinion of the State Government is unbecoming of
Cha'mﬂa“ Mcmberof the Committee:

i Mm SPC.h Cl\.aiman or any Member shall be removed by the
without giving “im an opportunity of being heard.

(7) The C“A‘m"m& may frame its own procedure in such manner as may be

term / S N ity
No st or proceedings of the

Composition,
disqualification
and functions
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(8) The Committee may require a private aided or unaided professional
educational institution or, a deemed to be University or a private University to furnish,
by a prescribed date, information as may be necessary for enabling the Committee to
determine the fee as prescribed under section 10 of this Act that may be fixed by the
institution in respect of each professional course, and the fee so determined shall be valid
for such period as notified by the State Government.

(9) The State Government or the Committee may, if satisfied that a professional
educational institution has violated any provisions of this Act or is charging more fee,
than as determined under section 10 of this Act then it will recommend to the appropriate
statutory body for the withdrawal of the affiliation or recognition of such institution.

CHAPTER-HI
ADMISSION
Ehgibitity 5. The eligibility for admission to a private aided or unaided professional
educational institution shall be such as\may be notified by the State Government.
Allocation of 6. (1) The State Government may, by notified order, reserve seats out of
seats sanctioned intake, in an unaided professional educational private institution, other than
minority institution, under management category. 4

(2) Notwithstanding any thing to the contrary contained in any other law for the
time being in force, there shall be no reservation for Scheduled Casts, Scheduled Tribes
or other backward classes of citizens in the seats reserved for management category.

Manner of 7. An unaided professional educational institution;
admission
(a) shall make admission to a seat under the general category, on the
basis of the Common Entrance Test, in such manner as may be prescribed by
the State Government.
(b) may make admission to a seat reserved under management category,

in such manner, as may be prescribed by the State Government, through a

notified order. '

Common 8. In aided professional educational institution, admission to sanctioned intake

entrance test

Admission

Factors

shall be on the basis of the Common Entrance Test in such manner as may be prescribed.

9. (1) Every admission to an aided or unaided educational institution, shall be
made in accordance with the provisions of this Act or the rules made thereunder and
every admission made in contravention thereof shall be void.

(2) The State Government or the Committee if satisfied that an aided or
unaided professional educational institution has taken admission in violation of any
provision of this Act or the rules or an order of the State Government issued in this
behalf, it may recommend to the appropriate statutory body for the withdrawal of the
affiliation or recognition of such institution.

CHAPTER-1V
FIXATION OF FEE

10. (1) The Committee shall determine, the fee to be charged by a private aided
or unaided professional educational institution having regard to:—

(i) the nature of the professional course,

(ii) the available infrastructure,

(i11) a reasonable surplus required for growth and development of the
professional institution,

(iv) the expenditure on administration and maintenance..

(v) the expenditure on teaching uwinil aun teaching cmnlovees of the
institution,

(vi) any other relevant factor.
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(2) The Committee, shall give the institution an opportunity of being heard
before fixing any fee :—

Provided that no such fee, as may be fixed by the Committee, shall
amount to profiteering or commercialization of education.

- CHAPTER-V
MISCELLANEOUS

11. The State Government shall appoint an Appellate Authority, headed by a Appeals
person who has been a Judge of the High Court, before which a person of professional
institution aggrieved by an order of the Committee may file an appeal, within a period

of 30 days from the date of receipt of such an order.
‘ 12. The provisions of this Act shall have effect notwithstanding anything Act o have

inconsistent therewith contained in any other law for the time being in force or in any overriding effect
instrument having effect by virtue of any law other than this Act.
13. The State Government may, by notification, make rules for carrying out Power to make
the purposes of this Act. rulcs
14. (1) The State Government or any authority authorized by the State Power to make
‘Government may, by notification, make regulations consistent with this Act and the regulations
rules made thereunder.
(2) In particular, and without prejudice to the generality of the foregoing
power, such regulations may provide for all or any of the following matters namely:—
(a) the constitution and working and, terms and conditions of the
Committee; ,
(b) the manner or criterion of determination of fee to be charged by a
Private Professional Educational Institution from the students;
(c) the fees to be charged by the Private Professional Educational
Institution from the students. e .
15. (1) If any difficulty arises in giving effect to the provisions of this Power (0 remove
Ordinance, the State Government may, by notified order, make such provisions not difficultics

inconsistent vnththe provisions of this Act, as appears to it to be necessary or
expedient, for removi g the difficulty.
~ (2) Every order made under this section shall, as soon as may after it is made,

ouse of Legislature.

L prosecutic other legal proceeding shall lic against the State Protection of
State Government or the Appellate Authority, or action taken in
ittee for anything, which is in good faith done or good faith

ttar - Pradesh Priate Professional Educational Repeal and
Qf Admission and fixation of fee) Ordinance, saving

ding such repeal anything done or any action
referred to in sub-section (1) shall be deemed
 under this Act as if the provisions of this Act
times. -

OF OBJECTS AND REASONS

has been empowered by the Constitution Ninety-third Amendment 16
ing admission to the educational institutions including private educational
umidedby the State other than the miniority educational institutions referred
3 the Constitution of India in favour of the persons belonging 1o the

Tlﬁ;! a'nd other backwared classes of citizen. Besides, the Ministry of
sk o :1!:}!? had suggessted that the legislation should also be made for the
LS fixation R, fee in such educatienl institutions. In the light of the suggestions
‘lllumm ources Government of India it has been decided to make law to

of admission and fixati L
e ixation of fee in private educati instituti .
midmtal thereto. p cational institutions and the matter
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. T . . . . . . . . \
Since the State Legislature was not in session and immediate legislative action was necessary

n the Uttar Pradesh Private Professional Educational Institutions

implement the aforesaid decisio
dinance, 2006 (U.P. Ordinance no. 1 of 2006) was

(Regulation of Admission and Fixation of Fee) Or
promulgated by the Governor on July 10, 2006.
This Bill is introduced to replace the aforesaid Ordinance.

By order,
R. M. CHAUHAN,

Pramukh Sachiv.
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